
IN THE CENTRAL ALJMINISTRATI'tJE TRIBUNAL :HYOERRBAD B H 

AT HVDEF?ABAD 

I 
OA .978/92 
	

date of decision 	3-1 

Between 

aHdeaig 

and 

The Chief Personnel officer 
South Central Railway 
S ec un dare be d 

The Chief Mechanical Engineer 
South Central Railway 
Secund erabad 

The General Ma'ager 
South Central Railway 
S ecu nd era had 

Sri M. Yoganand 
Senior Clerk 
o/o Chief Mechanical Lngineer 
South Central Railway 
S a cun de ra bad 

Counsel for the applicant 

Counsel for the resp ondents 

CUR AM 

: Applicant 

Respord ants 

P.U. Xrishnaiah 
advocate 

C. \Ienkata Malla Red 
Standing Counsel ron 1w ay 5 

HON. MR. R. BALASUBRAMANIAN, MEMBER (,i4OMN.) 

HUN. fIR. T. CHANDRASEKHARA REDOY, MEMBER (JuoL.) 

Q udgement 

(Order as per .  Ron. Mr. R. Balasubramanian, Member (A 

This OA is riled seeking direction to cbcla±e the i 

proceedings No.P.612/Mech/CME/Uol.I dated 8-792 and 

of the even number :datd 28-9-1992 issued by the respon 

as illegal. 

pugned 

memo 

ants 
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I 
	

2. 	The applicant was senior to R-4 in the cdre 
	

lunior 

clerks. However in the seniority list issued in S 
	

ber,92 

he was shown below R-4. The undisputed fact is thatiLboth  the 

applicant and the R-4 are promoted as Senior Clerks 
	

th effect 

from 4-5-1988. 

When this case was taken up for hearing Sri \ienk'at Mafia 

Reddy produced a coy of the letter bearing No.P.5121/jrlech/CIIE/ 

Vol.1, dated 19-11-92 from the GM's office wherein ii has been 

clearly admitted that it is an!  administrative mistd<'d and they 

propose to interchange  the places of the applicant and R-4 in 

the seniority list and after this correction they prWpose  to 

review the seniority list to this extent. 

in view of this categorical undertaking of the piespondents 

we allow the OM to this extent  and direct the responents to 

effect the promised review within a period of two mouths from 

the date of receipt of this letter. 	 1 

S. 	Mr. Krishnaiah at this stage mentioned that he91spre_ 

ferred an appeal against the punishment inflicted updn the same 

as a result of which he has lost a place to his  othewise 

juniors who were promoted earlier than him. Be it sbated that 

this order does not preclude the respondents from taJng suitable 

decision on the appeal against the puçishment if 

T (Jt 

(i. Chandrasek 
Member ( 

sequential steps thereof. 

k L-= 
(R. flalasubramanim) 

Member(Admn) 

and con- 

ra Redd 
di) 

kstreet, HycL' 
AT.Hycl. 	I 

dated 	Obcember  3  92 
Dictated in the Open ourt 

To 
isk The Chief Personnel Officer, S.C.Rly, Seciunderab 

The Chief Mechanical Engineer, S.C.Rly Secundera 
The General Manager, S.C.Rly, Secunderabad. 
One copy to Mr.P.V.Krxshnaiah, Aclvocate,4.3.410.,E 
One copy to Mr .C. Venkatamalla  Reddy, SC for Rlys, 
One spare copy. 

pvth 
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TYPED BY 	 COMPARED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CHECKED BY 	 APPROVED BY 

HYDERABAD BENCH 

-
HYDERABAD 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL1 
HYDERABAD BENCH; AT HYDERABAD 

THE HON'BLE MR. 	 V.C. 	4 

AND 
H 

THE HON'BLE MR.R.BALASUBRAMANIAN;M(A) 

AND 

THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J) 

AND 

THE HON'BLE MR.C.J/ ROY MEMBER(JUDL) 

:1 	 Dated: 	1992 

OflJEGMENT; 

in 

O.A.No. 

T.A.No. 	 (W.p.Th. 	 ) 

Admi ted and Interim pirections issued 

AllOwed 

Dispoed of with directions 

Dismised 	
p 

Disrni sed as with drawn 

Dismfdthr 	

7' ,4 
c- 

pt ctme V 
r 	

21 

Ll 

__ t, 




